Indian Medical
Council (Amendment) Bill

not have agreements in force, with
the result that this student will have
to leave his career because he cannot
be admitted to the Gujarat Univer-
sity, because they have no treaty
between them, 1 think that it these
harg cases the Indian Medical Coun-
cil ang the Central Health Ministry
should intervene and see that the stu-
dies of young and aspiring young men
are not spoilt because of extraneous
reasons, for no fault of theirs, because
institutions cannot come to terms or
appropriate agreements. 1 am sure
thal wunder this clause (j), if it
becomes part of the Act, the Indian
Medical Council will take appropriate
steps to see that students who have
got to migrate from ome university to
another can do so without experienc-
ing much difficulty.
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As T said in the beginning. by and
large 1 support the Bill so far a- it
goes. T am also very happy about
clause 12. We know this is an age of
specialisation, andi I am reminded of
a book which T read many years ago.
It was written by Dr Jerger ang is
called Doctor, here is your hat. Doctor
means the general practitioner; he has
been given his hat, there is no place
for him now in the houshold, because
even for smal] ailments. people are
asked to go to the specialist. For-
merly. the doctor who visits the fami-
v used to take care of the child
some bruises and other minor troubles.
but now for evervthing the poor
middle class family hag to go to the
specialist. T am speaking from me-
mory. That book by Dr Jarger is
celled: Doctor. here is pour hat The
genera] physician is now given a go-
bv. The general practitioner, if reha-
bilitated, can take care of these poor
middle-classes and their small ail-
ments for which thev need not have
to spend a lot on specialiste.

17 hrs.

Mr. Deputy-Speaker: The hon Mi-
ister.

Dr, Suoshila Nayar:
Speaker. T am most grateful to thie
House......_ . (Tnterruptions.)

506 (AD) 1L.SD—8
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Mr. Deputv-

Calling
Attention Notice
Mr. Deputy-Speaker: Mr. Bhatta-
charyya wants to speak? Le! him
speak tomorrow,
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[Mgr. SeEAKER i.ﬂ the Chair]

Shri C. K. Bhattacharyya rose—

Mr. Speaker: He can speak tomor-
row. We will now take up the other
notice.

17.01 hrs.

CALLING ATTENTION NOTICE OF
14TH APRIL, 1964 RE: THREAT-
ENED CLOSURE OF BUSINESS
BY FOODGRAINS DEALERS—
contd,

Mr, Speaker: Dr. Singhvi,

Dr. L, M. Singhvi (Jodhpur): Per-
haps the hon., Minister woulg have
done wel] to give a supplementary
statement in respect of what has hap-
peneq since he made his first state-
ment in response 5 fhe calling atlen-
tion motion. T suppose he is not pre-
pared to make a supplementary
statement, I would like to know from
the hon, Minister for food whether
and in what manner fhe model licens-
ing order which was devised and cir-
culated by the Union Government to
the State Governments has been umi-
formly followed in different States,
whether the changes in it were made
with the comsent or in consultaton
with the TUnion Government and
in what way the TUnion Govern-
ment thinks that it is necessary to
achieve the purpose underlying the
model licensing order circulated by
them, or the orders adopted by the
State Governments that there should
be a ban on inter-district movement
of grain, that there should be a secu-
rity deposit to be deposited oy grain
dealers and that” There should be
clause 9 as it is in the Rajasthan
licensing order.

Mr. Speaker: Is it one question or
many questions?

Dr. L. M. Singhvl: These are ques-
tions relating to the licensing orders,
Sir.
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The Minister of State in the Minis-
try of Food and Agftulture (Shri
A. M, Thomas): Sir, I have in that
statement which [ made the other day
indicated that ihe Central Govern-
ment would be prepared to make cer-
tain relaxations, and the way the rela-
xations could be made has aiso been
indicated to the various State Gov-
ernments, In fact the relaxal:ons that
were permissible according 10 us were
the following. It would be permissble
for the State Governments {o exclude
from the definition of the term ‘dealer’
a person who makes sales only to ccn-
sumers, Wpe also said that it would
be permissible for the Stalz Govern-
ments to reduce the amount of secu-
rity deposit or exempt smaller dealers
from the obligation to depusit the
security altogether. It would be per-
missible for the State Governments
to provide for the TDicensees giving
intimation of taking over godowns
for storage of foodgrains within 48
hours of actua] occupation of the
godowns. The State Governments
may also permit a licensed wholesaler
to sell foodgrains to, or purchase from,
a licensed wholsaler in another State
or, in special circumstances, :n another
market within the same State—deal-
ings between two wholesalers in two
markets. The State Governments
may allow the wholesalers to sell at
wholesale rates foodgraing direct to
consumers who purchase In bu'k, the
wholesalers being asked ‘~ keep =
separate register for this purpose. This
woulg enable retailers also to pur-
thase with the permission of the
licensing awuthority from wholesalers
with whom they were not registered.
Then, we also saig that as far as the
guarterly returns were concerned,
they could be filed along with the
returns for the secong fortnight of
the month following the eng of the
quarter. They get a month more,
These were the relaxations which,
we sald, could be made by the State
Governments. That letter was add-
ressed on the Oth April. W= have
not heard from all the State Govern-
ments as to what they have done in
pursuance of that. As far as the trade
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were concerned, these relaxations
were quite welcome to them. They
said they would like to have some
further relaxations to which 1 will
just now refer,

As far as the first question raised by
my hon, frieng is concerned, I may
point out that the revised Foodgrains
Dealers’ Licensing QOrders on t{he mo-
del of our draft sent in December,
1963 have been promulgated in the
States of Andhra Pradesh, Gujarat,
Kerala, Madras, Mysore, Punjab,
Rajasthan, Uttar Pradesh and West
Bengal, and the Union Territories of
Delhi, Goa, Manipur, Pondicherry and
Tripura. Even as far ag some States
are concerned, in some material par-
ticulars also, the State Governments
have made modifications without our
concurrence. In fact we woulg be
taking up that matter with the State
Governments.

The second point that hag been rais-
ed by my hon. friend is with regard
to the exact position at present. Now,
we hag further representations from
the trade. We met also the represen=
tatives of the Federation of Food-
grains Dealers’ Associations., They
represented that changes are neces-
sary with regard to three matters, One
is with regard to the security; the
second is that the wholesale dealer
should be enabled in all circumstances
to sell to another whoesale dealer;
the thirq is that it woulg be difficult
for them to make these quarterly re-
turns indicating the margins and other
things; a sort of profit ang loss state-
ment would have to be drawn up and
that would be rather impossible under
the circumstances. These were the
three points that they were pressing.
With regarg to other matters they
were more or less satisfied. The posi-
tion with regard to these three things
is this.

PFirst, with regard to security, we
have declined to give up the provision
relating to security, as in our wview,
no particular indignity is involved.
We are taking such securities even
trom fair price shops. There are many
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other agreements in which similar
security is taken, and there is no rea-
son why the traders should feel hurt
about it. We have aiready told the
State Governments that they should
not insist on taking security in cash
but should take it in the form of cer-
tificates. We have alsg told the State
Governments to exempt certain claus-
es or otherwise to reduce the mini-
mum or maximum as they consider
necessary.

Dr. L. M, Singhvi: What is the posi-
tive justification?

Shri A. M. Thomas: We have given
a great deal of freedom in this to the
State Governments, They need not
insist on cash. It can be in other secu-
rities also. It is now for the trade
to make local adjustments with the
State Governments regarding security
matter. But all the same we are not
in favour of giving up the security
stipulation altogether.

Dr, L. M, Singhvi: Why?

Shri A. M. Thomas: We are taking
security even from those persons who
run fair price shops, so that there may
be some sanction. If they violate
the conditions of the licensing order,
the immediate thing that can be done
is cancellation of the licence and for-
feiture of the deposit.

The second point is with regarg to
information relating to profits. We
have agreed that since it will pot be
possible to work out the figures ex-
actly until the year closes, the figures
in the quarterly returns, would be
approximate sp that they can give a
correct idea of the trends. Anyhow,
the present stipulation regarding the
quarterly returns of the average
price at which purchases have been
made and the average price at which
the sales have been effected should
have to be complied with. All
the same, we have said that
since, according to the trade, the final
figureg for the year as a whole can
be given at the end of the year so
thaE at that time full profit and loss
accounts can be ascertained, by way
of executive instructions, the quarter-
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iy statements would be treated as in-
dicative of the trends and would en-
able the Government to decide, if it
so chooses, tp make special investiga-
tion in certain periods or even
in individual ‘cases Wwhere any
undue profits appear to have been
made, The necessity for these returns
is there, but the only thing is, it may
perhaps be difficult to give the exact
margin of ‘profit realised having re-
gard to the stocks and the sales made
by them; we have more or less agreed
that their performance would be judg-
ed on a yearly basis. At any time,
from the information already with us,
if it appears that they have made un-
due profits or anything like that, it
would be open to the departments to
ask {for supplementary information
and take such suitable action as would
be necessary. But the quarterly re-
turns would have to be there,

With regard to the wholesalers in
the same market, as has been pointed
out earlier, our ides is that the num-
ber of intermediaries hag got to be
reduced. However, we have agreed
that in case where the wholesaler, in
order to liquidate his business or re-
duce his loss or because he is unable
to sell to the parties in the market
for reason beyond his control, in such
cases, the licensing authorities can al-
low the whalesaler to sell to another
wholesaler in the same market.

s siwTe we & (FET)
et agfaad F0 g0FT 7 e
sararfagi ® & A, wsw s A
Iq T wwe T R § 1w 6a
&1 am & FEATE | AR F A AT
T ATAT 9T,  SAA JHHI FET &
a7z ¥ UF fowr ww Wa «fe-
wifeat & fam faar f6 w0 &
7 faq og arf wEr ATgL 7 9 6% |
U GG A AF WSS w1 A
sraar 4 & &, 9EF At ¥ w9
< @ § W17 g O gz A awerd
§ wue aar WY w1 weaar 7 R
T T ATETR g e § 7
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Shri A. M. Thomas: Cases have been
brought to our notice which indicate
that certain State Governments have
not fallen in line with the instructions
issued by the Centmal Government. In
the course of the representations
made to my senior colleague and my-
self, we have given them the assur-
ance that in important particularz, if
any modification is made, we would
take it up with the respective State
Governmentg and try to see that they
fall in line with the instructions.

Shri Bade (Khargone): Just now
the Minister said that in order to mi-
nimise the intermediaries, they have
issued the order. May I know how
many persons will be affected by the
order? The small traders who have
no money to deposit cash security or
to purchase bonds will be unemploy-
ed and without “husiness. What will
the Government do for them? You
have relaxed the provision for Punjab.
Why have you not relaxed it for other
States?

Shri A. M. Thomas: With regard to
small dealers, it is up to the State
Government to exempt them allo-
gether. Retailers can be exempted.
There can be a sliding scale of secu-
rity; for small dealers, there can be
smaller security and for big dealers
comparatively larger sum, 1 do not
know if Punjab hag totally exempted
or anything like that. As I have al-
ready said, in important particulars,
if any State Government departs from
the general instructions issued, it shall
be our endeavour to see that that
State Government also falls in line.

off aware fag (F77): AT
7 T & w21 § Fr 3w i feew
¥ ot gzefufeny & & §= a9 2,
§ roEr TE I A% | w fafret
HIEY ZE9 &1 9 WIETEA T ¥ a6
§ fr gae At & fam wor g
frF w & T T am o faw
WM AT ATHT A w7 A
¥ wrar w87 gEr Ry ¢
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Shri A. M. Thomas: There has been
some attempt to reduce the number
of intermediaries, In fact, certain diffi-
cuMies have been pointed out to us
that in the pattern of trade obtaining
now, it would not be easy to exclude
sales from one wholesaler to another
wholesaler. That is why we have
made certain relaxations in this mat-
ter,

1 a% : faEifd am F A §
OF FAH AT AT | T WA T AL
ELL L LS

SeayW WERY © WTTR WAL &
faar mar F

=T &¥ : 3G AfzAEFA TET T
FifamifEraiz oA &L

WeaW WEEA . mE IATA AT
F1 FameT AFF 4T AT AFAT & |

17.13 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, on account of the
postponement of the Constitution
(Eighteenth Amendment) Bill, some
more time has become available for
transaction of Government Business
during the current week, [ would like
to utilise this time for the business
already announced by me as also for
additiona! business. It is, therefore,
proposed that in addition to the busi-
ness which has already appeared on
the Order Paper, the House may take
up the Industrial Development Bank
of India  Bill, the Indian Coinage
(Amendment) Bill, the Coir Industry
(Amendment) Bill, the Indian Rail-
ways (Amendment) Bill, the East
Punjab Ayurvedic and Unani Practi-
tioners (Delhi Amendment) Bill, and
the Taxation Laws (Continuation and
Validation of Proceedings)
Bill. The last two Bills will be in-
troduced tomorrow, and will be taken



